
SHREE HARI CHEMICALS EXPORT LIMITED

Corporate Identification No. (CIN) - L99999MH1987PLC044942

Registered Office: A/8, MIDC, Mahad, Dist. Raigad - 402309, Maharashtra

Tel: 022-49634834 E-mail: info@shreeharichemicals.in

Website: www.shreeharichemicals.in

NOTICE

Notice is hereby given that the 39
th

Annual General Meeting (“AGM”) of the members of

Shree Hari Chemicals Export Limited (the ‘Company’) will be held on Thursday,

September 24, 2026 at 12.30 p.m. (IST) through Video Conferencing (‘VC’) / Other

Audio Visual Means (‘OAVM’) in compliance with the General Circulars dated April 8,

2020, April 13, 2020, May 5, 2020, September 19, 2024 along with subsequent circulars

issued in this regard and the latest dated September 22, 2025 (collectively referred to

as ‘MCA Circulars’ and the Securities and Exchange Board of India (Listing Obligations

and Disclosure Requirements) Regulations, 2015, read with other relevant circulars

issued in this regards to transact the business as mentioned in the 39
th

AGM Notice,

without the physical presence of the Members at a common venue.

Pursuant to Section 101 of the Act read with Rule 18 of the Companies (Management and

Administration) Rules, 2014, Regulation 36 of the Listing Regulations, Secretarial Standard

on General Meetings (SS-2) and in compliance with the aforesaid MCA Circulars and

SEBI Circulars, the Notice of 39
th

AGM along with the Annual Report 2025-26 have been

sent on September 02, 2026 by email to those members whose email addresses are

registered with the Company / Registrar and Share Transfer Agent / Depositories. The

requirements of sending physical copy of the Notice of the 39
th

AGM and Annual Report

to the Members have been dispensed with vide MCA Circulars and SEBI Circulars

issued from time to time. A letter providing a web-link for accessing the Annual Report

will be sent to those members who have not registered their E-mail IDs. The Members

who wish to obtain printed copies of the above mentioned documents can e-mail their

request at info@shreeharichemicals.in mentioning their DP ID and Client ID.

Members are hereby informed that the said Annual Report including AGM Notice is also

available on the Company’s website www.shreeharichemicals.in, website of the Stock

Exchange i.e. BSE Limited at www.bseindia.com respectively and on the website of

National Securities Depository Limited (‘NSDL’) at www.evoting.nsdl.com.

Pursuant to Section 108 of the Act read with Rule 20 of the Companies (Management and

Administration) Rules, 2014, as amended from time to time, Regulation 44 of the Listing

Regulations and SS-2, the Company is providing its members the e-voting facility to

cast their votes on all the resolutions set out in the AGM Notice by using an electronic

voting system from a place other than the venue of the AGM (i.e. remote e-voting). The

Company will also provide a facility of e-voting to members during the AGM, who have

not cast their vote by remote e-voting. The Company has entered into an arrangement

with NSDL for providing the remote e-voting and e-voting during the AGM.

A person whose name appears on the Register of Members / Beneficial Owners as on

the cut-off date i.e. Thursday, September 17, 2026 shall only be entitled to avail the

remote e-voting facility or e-voting during the AGM.

The remote e-voting period will commence on Monday, September 21, 2026 at 9.00

a.m. (IST) and ends onWednesday, September 23, 2026at 5:00 p.m. (IST). During this

period, the member(s) of the Company may cast their votes electronically on items

mentioned in the AGM Notice. The remote e-voting shall be disabled for voting by NSDL

on, September 23, 2026 at 5:00 p.m. (IST) and remote e-voting shall not be allowed

beyond the said date and time. Once the vote on a resolutions is cast by a member, any

subsequent change shall not be allowed. The voting rights of the members shall be in

proportion to their shares in paid-up share capital of the Company as on the cut-off date

i.e. Thursday, September 17, 2026. The detailed instructions relating to remote e-voting

and e-voting during the AGM are provided in the Notes forming part of the AGM Notice.

Only those Members, who will be present in the AGM through VC / OAVM and have not

cast their vote on the Resolutions through remote e-voting and are otherwise not barred

from doing so, shall be eligible to vote through e-voting system available during the 39
th

AGM. Members who have cast their vote through remote e-voting will be eligible to

attend the AGM. However, they will not be eligible to vote on such resolutions again at

the AGM.

Any person, who becomes a member of the Company after sending of the AGM Notice

by email and holding shares as on Thursday, September 17, 2026, may refer to the AGM

Notice and obtain the login ID and password from NSDL by sending a request at

evoting@nsdl.co.in. Members whose email id is not registered, may refer ‘Process for

those shareholders whose email addresses are not registered with the Depositories/

Company/RTA for obtaining login credentials for e-voting’ as detailed in 39
th

AGM Notice.

Smt. Shalini Bhat (FCS No.: 6484) or failing her Shri Mohmmad P. (FCS No. 10619) of

M/s. Parikh Parekh & Associates, Practicing Company Secretaries, has been appointed

as the Scrutinizer for conducting the e- voting process in a fair and transparent manner.

In case of any queries or issues regarding attending AGM/e-voting, members may refer

to the Frequently Asked Questions (FAQs) and e-voting manual available at

www.evoting.nsdl.com under help section or contact Ms. Apeksha Gojamgunde, NSDL,

at evoting@nsdl.co.in /Toll free no.: 1800 1020 990 and 1800 22 44 30 or Mr. Santosh

Gamare, M/s. MUFG Intime India Pvt. Ltd (previously known as Link Intime India Pvt.

Ltd.) Lt Tel. No. 022 - 49186000; Email id: rnt.helpdesk@in.mpms.mufg.com.

By Order of the Board of Directors

ShreeHari Chemicals Export Limited

Sd/-

Bankesh Chandra Agrawal

Place: Mumbai Chairman&ManagingDirector

Date: 03-09-2026 DIN: 00121080

E-AUCTION SALE NOTICE PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES

E-AUCTION
SALE NOTICE

Inspection
Date & Time

Reserve Price
EMD, Bid Amt .

Rs. 59,00,000/-
Rs. 5,90,000/-
Rs.1,00,000/-

10.09.2026
12:00 PM To

02:00 PM

Amount & Demand
Notice Date

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002

Allthatpieceandparcelofacommercialproperty consistingoftheOfficeNo.108,109,110&amp;111on1st
Floorofthebuildingknownas“AadarshPlaza”constructeduponthelandofPlotNo.29admeasuring
720.88Sq.Mts.OfRevenueSurveyNo.97paikiofVillageRaiyaDist.RajkotinthestateofGujaratownedbyMr.
MukeshDolatraiGirglaniandthefourboundariesofthe property are as under. Office No. 108 with carpet
area 15.24 Sq. Mts.North – Office No. 107, South – Office No. 109, East – Margin Space West –
Passage • Office No. 109 with carpet area 17.29 Sq. Mts. North – Office No. 108, South – Office
No. 110, East – Margin Space West – Passage • Office No. 110 with carpet area 19.05 Sq. Mts.
North – Office No. 109, South – Office No. 111, East – Margin Space West – Passage • Office No.
111 with carpet area 20.35 Sq. Mts. North – Office No. 110, South – Passage, East – Margin Space
West – Passage

Rs. 1,05,00,000/-
Rs. 10,50,000/-
Rs. 1,00,000/-
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